IN THE CENTRAL ADMINISTRATIVE TRIBUNA

M.A.ND.298 of 1996 in

Batween

15 Tha Union of India: rep. by its Secretary, min. of Dafence,

Sena Bhavan, New Dalhi.

2. The Commandant, HG=-1, EME Centre, Bolaram, secunderabad. i

And
1. 1.575urjuss.
2, Mghd Akhtar Hussain. .
3. M.Devakar ase

Counsal Por the Applicents H

Counsel for the Raspondents

CORAM:

£

0.,A.1530 of 1995,

Dated: 16.4.1996¢

Appllcants/ﬂaspondante

Respondents/Applicants

Spi., NeR.Devaraj, Sre CGSCe

Sri. K.Sudhakar Redddy

Hon'ble Mr. R.Rangarajan, Administrative fMamber
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M.A.Ne.298/96 in ' |
0.A.Ne#.1530/95 Date of Order: 16.4.95

- X As per Hen'ble Shri R.Rangerajan, Member (Admn.} X 1
L]

Nene fer the respendents. This MA is filed by

: time fer
the respendents in the OA fer extentien of{implementation

of the judgement ef this Tribunal in 0A,1530/95 decicded en

13.12,95. As per the directien given in the judgement the

|
R1 in th#®.0A has te teke a decisien by 31.2.96 as te whether {

the benefit as per meme dated 19.3.93 has te be extended even

te ether trades ether than the five trades identified by the

expert cemmittee and the 11 trades identified by the Anemalies o

cemmittee, ii

. .
2. The applicant in this MA submits that fer the reasonsi{

stated in page 2 of the reply and alse because of theiprevttii 5

A
A;gw;afmw“&”““‘ ’Lj
circumstances due te electien etc foxr time upte 30.9.96.

) N
3. In view of the difficulties breught dewn by the

applicant in the MA ghe time is extended upte 31.7.96. Ne i\

further time will be given.

d

P -

( R.RANGARAJAN ) (
Member (Admn.) !

4, MA 1is allewed accerdingly.

Dated: 16th Awnril, 199%

( Dictated in Open Ceurt )
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